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issued by the Appellant to the said four companies, it
has been specifically mentioned that the service tax
was to be paid by the above said four companies.
For ready reference, the bill issued by the Appellant

to North East Carriers Pvt. Ltd is extracted below:
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5.3. A perusal of the bills clearly reveals that the
Appellant has categorically indicated that the
receivers are liable to pay service tax on the
transportation service received by them on RCM
basis. We have also perused the copies of
declaration given by the said four companies,
wherein they have agreed to pay service tax on the
transportation service received by them on RCM
basis. In this regard, the Appellant submitted the
declaration issued by the said four companies
indicating that they have discharged service tax on
the transportation service received from the
Appellant. A sample copy of the Declaration given

by all the four companies are extracted below:
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MEGHALAYA POWER LIMITED

CIN : U401 08MLI00IPLE00GH2Y
Aegd. Office & Works : Lumshnong, PO, Khalehviat, Dist. East Jeinta Hils, Meghaimya-792 210
Ph: 0O635-278215/18/10, Fax : 03855270317, e-mad | lumshwong Gelarcement <o in

GHY/ACCTSUTONG.20
Nov, 26, 2019

TO WHOM IT MAY CONCERN

It is to confirm that Service Tax liabilities on all transportation bils raised
onusbywsuomemmmumw.coammwma
Vill:Chamta Pathar Dist:Kamrup{Metro] PIN-782402 Assam, (PAN no.
AADCN2143F) for the period from 01/04/2014 to 31/03/2015 has already
been paid by us under ‘Reverse Charge Mechanism® as per Service Tax
Act.

Our Service Tax No. AAECM8414FST001
Our TAN No, SHLMO1330A

Thanking you,
MEOHALAYA POWER LIMITED
.a.gnT;;a Hower Limited
Authcriss ¢ Signatory

Carporae OMos | Satywn Towes, 3 Alipare Rosdt, bl Floor, Unil No. 08, Kokate 706 027
P #9133 2040 4100 [ 4770 ) 4050, Fac #5120 2448 4968, sl soiistaBuiacamant co by
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Megha Technical & Engineers (Pvt.) Limited

" Mapsr Gassen, 308 Fioer. Opp. Aajw Braeesn, 0.5 Fosd. Guwairt 11305,
IV BI61- 260211 180 2913, P 3812462217, sl imeigw@eniam

Nav, 28, 2010

TO WHOM IT MAY CONCERN

IllslooonﬂnnlhdSeMecTaxﬁahiﬂuon.ll!rmﬂlﬁmhilhn‘sod
on us by MW'S North East Carrior Pyt Ltd, Gopinath Bardoll Rosd
Vill:Chamta Pathar Dist:Kamrup(Metro) PIN-782402 Assam, (PAN no.
AADCN2143F) for the period from 01/04/2014 1o 31/03/2015 has already
been paid by us under *Reverse Charge Mechanism” as per Service Tax

Act p
Our Servica Tax No. AADCM5410CST001

Our TAN No. SHLM01035G
Thanking you,

MEGHA TECHMCAL & ENGINLERS PVT. LTD.

y |

Corporste Oice: Satyam Towers, 2 Alposs Rssd, 152 Flooc, Room Ma. 50, Kolata - 700 027 Prone +01 592648 41697414173 Pax + 31 124404100
g Ofica & Wioks: Lumahvong PO Mnaseivian, D Jinka Mo, Moghaieps. Pre COSS 27821516718, Far OMSSII21T, o mad Aemshnongome o) wi



www.taxguru.in

Page 11 of 16

Appeal No.: ST/75725/2021-DB

A

STAR CEMENT MEGHALAYA LIMITED

Regd. Office & Works : Lumshneng, PO, Knabehriat, Dwtt - Enst Juings
mmmmth:mn.m:m‘m

GHYIACCTSOTTAS-20
Nov. 26, 2018

It is to canfirm that Service Tax liabdties on all transportation bills raised
on us by M/S North East Carrier Pvt Ltd, Gopinath Bardoli Road
Vill:Chamta Pathar Dist:Kamrup(Metro) PIN-782402 Assam, (PAN no.
AADCN2143F) for the perod from 01/04/2014 to 31/03/2015 has already
been paid by us under "Reverse Charge Mechanism” as per Service Tax
Act,

Our Service Tax No, AAECM7979B5T001
Our TAN No. SHLMO01225A

Thanking you,
STAR CEMENT MEGHALAYA LTD.

STA CEMCNT:pHALAYA L0,
Authetised Signasory
Author tory
Solid Setting -
Conporate OMce - Sayam wen, J Apore Raad 1a Foo, Unt o 99, Kokate 700027

P01 30 20ad iR TOMS3), Fax 033 248160 o mal: boleaugiomolos e
Co¥ N0 9832608 2085PLL00011
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STAR CEMENT LIMITED -
(Formarly CEMENT MANUFACTURING COMPANY LTD)
Nov, 29, 2019
TO WHOM IT MAY CONCERN

It is to confirm that Service Tax liabilities on all transportation bils raised
on us by MIS North East Carrier Pvt Ltd, Gopinath Bardoll Road
Vil:Chamta Pathar Dist:Kamrup{Metro) PIN-782402 Assam (PAN no.
AADCN2143F) for the period from 01/04/2014 to 31/03/2015 has already
been paid by us under “Reverse Charge Mechanism” as per Service Tax
Act

Qur Service Tax No. AACCC1465ASD003
Our TAN No. SHLCO0054F

A
Thanking you, / -~

STAR CEMENT LTD,

(F ly Cement ing Co. Ltd.)

AMWI(QC‘ \
sy --.um@um;&uﬁ) '
\ wwatati Cocfing Uai)

STAR CEMENT

Pagl. Diew & Warks | Lumwtncng I - Kb, Dt~ mnmw mmnmm&wmmmu SEuE WG e et ez
Warka 1 Seghnaty Bordelst Saad. Wilage - Chammapemier, Slsct - Kewng (M), Gewshadl - 743 402, ANNan, el gouaetarcenant coin
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5.4. Thus, we find that as per notification No.
30/2012-ST, dated 20.06.2012, in respect of
transportation of goods by road rendered by the
Appellant, the liability to pay service tax is on the
receiver of the service, who paid the freight. As the
receivers of the service in this case, paid the freight
and falls within the ambit of one of the categories
mentioned in the notification No. 30/2012-ST, dated
20.06.2012, we hold that receivers are liable to pay



